
285 Wrltfrn Answers ASADHA 10, 1018 (Sake) Written Answers 286 

(c) the actlon proposed to  be taken by the 
Government for speedy dlsposal of the cases? 

THE MINISTER OF HOME AFFAIRS (SHRI 
INDRAJIT GUPTA) : (a) Border Security Force (BSF) 

(has reported that no incident of clashes and theft 
between BSF and rural person8 occurred at Indo- 
Pak Border during the last three years; 

(b) and (c). Do not arise. 

[English] 

Royalty Rater of Mlneralr 

147. SHRlMATl VASUNDHARA RAJE : Will the 
Minister of MINES be pleased to state : 

(a )  the detai ls of minerals available in the 
country, State-wise; 

(b )  whether many State Governments have 
demanded to revise the royalty rate of minerals; 

(c) if so, the names of such States: and 

(d) the steps taken by the Government thereon? 
4 THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) . (a) The information is being collected and 
will be laid on the Table of the House. 

(b) to (d). As per Section 9 (3) of the Mines and 
Minerals, (Regulation and Development) Act, 1957, 
royalty cannot be enhanced in respect of any mineral 
more than once during any period ot three years. 
The last revision in respect of major minerals (non- 
fuel) was effected on 17 2 92.  The Central Govt. 
constituted a Study Group for revis~on of royalty for 
major minerals (non-fuel) In January, 1995. The Study 
Group after due deliberasions, has slnce submitted 
ils recommendations to the Central Government. 

Yamunr Action Plan 

148. SHRI JAGMOHAN : Will the Minister of 
ENVIRONMENT OF FORESTS be pleased to state : 

(a) Ihe progress made so far under the Yamuna 
Action Plan; 

(b) whether the work on Yamuna Action Plan in 
proceeding at a very slow pace; 

(c) If so, the reasons therefor; and 

(d )  the concre te  measures being taken to 
activlse the Implementing agencies and the time span 
tor completion of major segments of the work under 
the action plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI 
NARAYAN PRASAD NISHAD) : (a) A total o f  68 
rchemes of pollutlon abatement, which include some 
of the major rchemes of lnterceptlon and Dlverslon 
and Sewage Treatment, have been sanctioned so far 
under the Yamuna Action Plan. These works are In 
different stagar of completion An amount of Rs. 

32.61 crore has been released t i l l  dale to the 
concerned State Governments towards the 5O0lo 
share of the Central Government for expenditure on 
the Yamuna Action Plan. 

(b) and (c). The progress of the Yamuna Action 
Plan at present is satisfactory. However, there were 
some delays during the initial period of the action 
plan. These were mainly on account of the selection 
of appropriate technologies for sewage treatment with 
a view to making the programme sustamable. 

(d) The progress of work is monitored regularly 
at different levels in the State as well as the Central 
Governments to minimise slippages. In addition, a 
team of consultants also monitors the progress of all 
works on a regular basis.  The act ion p lan  IS 

scheduled to be completed by March, 1999. 

Pooyamkutty Hydro-Electric Project 

149. SHRI MULLAPALLY RAMCHANDRAN 
Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a )  whether the Pooyamkutty Hydro-Electr lc 
Project in Kerala is pending with the Government for 
want of the environment and torests clearance, 

(b) since when this project has been referred for 
clearance; and 

(c)  the decision being taken by the Government 
In t h ~ s  regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT JAI 
NARAYAN PRASAD NISHAD) . (a) No, Sir. 

(b) and (c) Pooyamkutty Hydro-Electric Project 
In Kerala was accorded environment Clearance In 
June, 1985 suggesting safeguard and mitigattve 
measures for protection of the environment Proposal 
for diversion of 3001 8 ha, of forest land under the 
Forest (Conservation) Act, 1980 was rece~ved in 1987 
from State Government and was rejected on merlt In 
January 1991 due to 11s likely adverse ecological 
impacts Subsequently on the request of the State 
Government, the proposal was again recelved In the 
Ministry and rejected in June, 1996 

[Trans la tion] 

Ar r i r t ance  t o  Farmerr  

150. SHRI RAM KRIPAL YADAV W ~ l l  the 
Minister AGRICULTURE be pleased to state 

(a) the details ot various schemes lmplementea 
by the Ministry of Agr icul ture under w h ~ c h  
concesslons and assistance is being made available 
to the termers: 

(b) the value of such concesslons and asslstance 
made available to them during the last three years. 
State-wise; 

(c) whether the Government propose to Increase 
the quantum of such concessions and asslstance and 
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(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and 
(b). I'nformation is being collected and will be placed 
on the Table of the House. 

(c)  and (d) .  The schemes to be implemented 
during the Ninth Five Year Plan have still not been 
finalized. 

[Engl ish] 

Recommendetiona o f  NHRC 

151. SHRI KODlKKUNNlL SURESH : Will the 
Minster  of HOME AFFAIRS be pleased to state : 

( a )  whether  the  Na t i ona l  Human  R igh ts  
Commiss ion  (NHRC)  has u rged  the  Un ion  
Government to take urgent actlon on separating the 
invest~gative Wing of Po l~ce  from that of law and 
order and insulating it from political, executive and 
other interferences; 

(b) if so, the details thereof and the response of 
the Government thereto. 

(c) whether the NHRC has also recommended 
for ~n~ t i a t i ng  necessary actron on the setting up of 
autonomous State Security Commission and Statutory 
tenure for Chief of State Police; and 

(d)  if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI  
INDRAJIT GUPTA) . ( a )  to  ( d ) .  Nat ional  Pol ice 
C o m m i s s ~ o n  in its second repor t  has in tera l ia  
recommended separation of investigative wing of 
P o l ~ c e  f rom tha t  of law and  order  as  a lso 
recommended set t ing u p  of au tonomous State 
Security Comm~ss ion  etc These recommendations 
have been forwarded to the State Governments for 
taking necessary follow-up action at thelr end as 
"Pollce" is a subject matter withm the jurlsdictlon of 
the State, The Nat~ona l  Human Rights Comm~ssion 
has been lnteractlng with the Government on the 
modalltles of Implementing the above and other 
measures to ensure greater accountab~lity in pohcmg. 

[Tra nsla t ~ o n ]  

Soyebean 

152. DR. LAXMI NARAYAN PANDEY : WIII the 
M~nlster of AGRICULTURE be pleased to state 

fa) the annual requirement of Soyabean in the 
Soya industries in different parts of the country, 

(b )  the estimated annual production thereof in 
the country, 

(c) whether Soyabean IS bemg imported to meet 
the roqulrement; and 

(d) if so, the measures bein,g takenlproposed to 
be  taken by the Government to boost the productlon 
of Soyabean so as to stop Its import? 

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The 
State-wise Soyabean processing installed capacity 
per annum in the country is as under : 
-- 

State Capaclty per 
annum (in tonnes) 

Andhra Pradesh 

Gujarat 

Haryana 

Karnataka 

Maharashtra 

Madhya Pradesh 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Total 1,43,35,500 

(b) The estimated production of Soyabean in the 
country durlng 1995-96 is 49.9 lakh tonnes. 

(c) Large scale imports of Soyabean have not 
been made during 1995-96. 

(d) To increase the production of Soyabean, a 
Cent ra l l y  Sponso red  O i l seeds  Production 
Programme is in operat ion in  al l  the malor and 
potential Soyabean growing States in the country 
Under the programme, assistance is provided for 
production and distr ibut~on of seeds, distribution of 
m i n i k ~ t s ,  Rhyzob ium cu l t u re ,  Gypsum Py r i t es ,  
lmproved farm implements etc. In addition, frontline 
a n d  genera l  demons ta t ions  a re  conduc ted  on  
farmer's flelds to transfer the production technology 

Gran t r  t o  Voluntary Organ l ra t ionr  

153. SHRI LALlT ORAON : Will the M i n i ~ t e r  o l  
ENVIRONMENT AND FORESTS be  pleased to state: 

( a )  the  name of t he  soc i a l  a n d  vo lun ta ry  
organisations to which grants have been provided 
by the Government for plantation, afforestation and 
wildlile protection etc. from January, 1 1883 to June, 
30, 1986, State-wlse; 

(b) whether the Government propooe to conduct 
an on-the sop! Inspection of the working of t h e w  
organlsations in order to carry out the review thereol, 

(c) if so, the details thereof; and 


